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CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTANCE

DECLARATION OF EMERGENCY IN A
MaAnNIPUR SuB-DIVISION AND NECES-
SITY FOR CALLING OF TROOPS
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1965 Emergency in Manipur 3704
(C.A)

The Deputy Minister in the Minisiry
of Home Affairs (Shri L. N. Mishra):
Sir, on receipt of reliable information
that groups of Nagas were returning
with arms and ammunition from
Pakistan and were likely to pass
through the territory of Manipur on
their way to Nagaland, the Chief Com-
missioner declared the sub-divisions
of Churachandpur and Tengnoupal as
disturbed areas under section 3 of the
Armed Forces (Assam and Manipur)
Specia]l Powers Act, 1858, for a period
of one month with effect from March
1, 1965. The Governor of Assam and
the Chief Commissioner of Manipur
have been exercising their powers
under the Act mentioned above from
time to time, whenever, in their opi-
nion, circumstances made such a step
necessary. I might add here that in
addition to the two sub-divisions
mentioned above, the Jiribam sub-
division has been under a similar
declaration for the same reasons for
some time past.
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1205 hrs,

PAPERS LAID ON THE TABLE
Avuprt REPORT, DEFENCE SERVICES, 1965

The Minister of Planning (Shri B. R.
Bhagat): Sir, on behalf of Shri T. T
Krishnamachari | beg to lay on the
Table a copy of the following papers: —

(i) Audit Report, Defence Ser-
vices, 1965, under article
151(1) of the Constitution.
[Placed in Library, see No.
LT-3961/65].

Appropriation Accounts of the
Defence Services for the year
1963-64 and Commercial Ap-
pendix thereto. [Placed in
Library, see No. LT-3962/65].

i)

PHALGUNA 20, 1886 (SAKA)

Messages from 3‘}'06

Rajya Sabha

REPORT OF STUDY TEAM ON IMPORT
AND ExpPORT TRADE CONTROL ORGANI-
SATION

The Minister of Commerce (Shri
Manubhai Shah): 1 beg to lay on the
Table a copy of Report (Part I) of
the Study Team on the Import and
Export Trade Control Organisation.
[Placed in Library, see No. LT-3063/
65].

NoTIFICATION re GoOLD BONDS AND
KeraLA GENERAL SALEg Tax Act

Shri B. R. Bhagat: On behalf of
Shri Rameshwar Sahu, I beg to Jay on
the Table—

(1) a copy of Notification No. F.
4(2)—W&M/65, dated the
27th February, 1865, regard-
ing issue of 7 per cent Gold
Bonds, 1980. [Placed in Li-
brary, see No. LT-3964/65].

(2) a copy each of the following
Notifications making certain
further amendments to the
Kerala General Saleg Tax
Rules, 1963, under sub-section
(3) of section 57 of the Kerala
General Sales Tax Act, 1963,
read with clause (¢) (iv) of
the Proclamation dated the
10th September, 1864, issued
by the President in relation
to the State of Kerala:—

(i) SR.O. 205/64 dated the Tth
July, 1964,

(ii) S.R.O. 242/64 dated the 13th
August, 1964,

[Plared in Library, see No. LT-
3965/85].

12+06 hrs.
MESSAGES FROM RAJYA SABHA

Secretary: Sir, I have to report the
following messages received from the
Secretary of Rajya Sabha:—

“(1) In accordance with the
provisions of sub-rule (8) of rule
186 of the Ruleg of Procedure and



